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IN THE CENTRAL ADMIRISTRATIVE TRIBUUVAL : HYDERABAD BENCH

AT HYDERABAD
Cate of Order: 19.4,%6

0.A.No.783/94

BETWEEN:

Y.Satyamurthy .. Applicant,

A ND
Unién of India,rep. by: '

1. Chief Signal & Telecom,) r
Engineer (Construction),. ;
Project Network Centre, ﬁ
S.E.Rly., BDA Rebtal Cslony, f
Chandrasekharpur, ;
Bhubaneswar - 751 01€,

2, Chief Personnel Officer, S.E.Rly.,
Garden Reach, Calcutta - 700 043,

3. Chief Project Manager, S,E.Rly.,
DRM's Office Complex, Déndaparthy,

Visakhapatnam - 53C 004. .+« Respondents.

. » Mr.Y,Subrahmanyam

Counsel for the Applicant

—

‘Counsel for the Respondents

HCON'BLE SHRI R,.RANGARAJAN : MEMBER (ADMN.)

The applicant in this OA joined as a regular ATCI
(PCI)Gr.III) and he-was proﬁoted to various higher grades and
subsequently he became TCI Gr-I on a regular basis w.e.f, i9.2.88.
He compares his péy fixation with that of one SrilM.P.C.Rao.

Sri M.P,C.R20 wee joined as a Khalasi in the year 1963 and became
TCI GEQIIIland to the higher grades subsequentlyd%e was promoted
as TC1 Gr-I on adhoc basis on 21.11,80., When Sri MPC.Raoc was
posted @E)édhoc basis as TCI Gr-I his pay was fixed in the scale
of Rs.700-500. On that basis his pay was fixed at the stage of

Rs.3050/~ as on 22.9.93 whereas the applicant who is reported te
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seni ; ' | o
El/}_ tor is drawing Pay of Rs.2600/- on that date on 22.9.93,
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2. The applicdnt submitstlsﬁg%eﬁpaﬂg up of=pay with
respect to his junior Sri MP.C.Rap. But the division had not
taken any action in this connectioﬁ but they referred this case
to CPO, S.E.Railway(g%)vide letter No.E/5/1/S&T/5156 dated 22.9.9

it is stated that no reply has been received for the above

-

referance.

3, This OA is filed praying for a direction to the

respondents for stepping up o?ZSay wgthLFhe pay of his junior

Sri MPC.Rao and other conseguential benefits. !

o ok

4., When the case came up for hearing nonetﬁresent for
the respondents. The learned counsel for the applicant submitte

that the applicant is entitled for the stepplng up @s prayed for

in view of the judgements of Supreme Courts, Central Admlnlstra
Tribunals and also in accordance with the rules. But for some
unknown reason R? has not taken any decision in regard to the
reference made to him by R3 to R2, In view of the above it is 'L_

a fit case to refer it back to RZ to take a decisicn in this ca

on the basis of the letter at Znnexure-5.

5. R2 should give & qpeaking order in regard to the
reference made by R3 vide the letter dated 22.9. 93 {(A~5) andc%£¥
@+so calling for other records if required in this conrection,
Time for compliance is 3 months from the date of receipt of a

copy of this order,

6. The C.A. is cordered accerdingly. No costs.

( R.,RANGARAJLN )
Member (Admn.)

Dated: 19th April, 1996

(Dictated in Open Court) \
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